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,  CENI'RAL ADMINISTRATIVE TRIBUNAL
\ | CALCUITA BZNCH |

cOntempt Petition No, 159/97
(in O.A, No, 210/96 )

Hon'ble Mr., Sarweshwar Jha, Administrative Me mber,

Hon'ble Mr, J.K., Kaughik, Judicial Menmker,

-e

Bhaskar Gupta & Ors
L VS,
Mr, S.S. Mataranjan (OFB)

Mr. Sarweshwar Jha, AM

At the very out set, the learned counsel for the
respondents has submitted that tre orders of this Tribﬁnal in OA
No. 210/96 dated 05.03,97, have since keen complied with by
the respondents and ’,\tter_efore,the contempt prcceédings aga Lﬂst.‘
. the alleged éonteznnors may be Vdropped. In this regard/,
. | the learned counsel for the re spondents Linvited our attenti‘cri'
to the orders passed vide their letter dated 24,06,97,
a copy of which h@s been an_ne‘xed @s R.1 tothe reply in wthch
it is obs2rved that the respondents have considered the . |
matter as directed by «.he Tr 1buna1 in,the above order dated
05.03.97, and they haVe dlsposed &E l\t?ter. It is stated

in the sai¢ order that the respondents have considered the

cases of the applicants and found that the applicants are not
entitled to get the benefits of tke Hon' ble Apex Court! s order
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given on 05.08,93

2. - The learmed counsel for the applicants has/.howavero
submitted that the applicants are very much eligible far
etting the bene fitls Bx consequenting on their having

passed the re-gradation examination for tte post of Chargeman Gr,II
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'He has, however, admitvted' that while there is obvious]

@a@inst the respondents in terms of theé?*.- 2
having complied with the orders passed by this Tribunal

No, 210/96 dated. 05.03.97, they may ke allowed to

by filing another OA
bring the matter before this Tribunallafresh seeking re

relief accogging to the rules,

3. Having heard the learred counsel for the partie
of the order of this Tribunal

and due compliance/ha\fjbeen made by tlhe respondents
4 | .

we are of the considered ep:.mc;ﬁ “that the ader datedL1

in 0,A, No, 210/96 has been fully camplied with and no
contempt has been ccmnit*gd/by the respén ents ﬂandEzhELd
contempt proceedings @“ﬁ) drcap;ed.)\(lq:tices: :i:ssued
in this regard also s_tand%di scharged,

4. However, keeping in view the, submissions made \b

~ the learned counsel for the applicants, they are at lik

to file fresh O,A, if they are so advieed,
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